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repeated whal he has stated in the statement.
My question is whether they would conduct
some investigations and find out whether the
chemical content in the Suima or Kajal is
really injurious. The health officer of Bred-
ford has conducted some investigat.ons in
Pakistan and has come to this conclusion,

MR. CHAIRMAN : Will you conduct any

investigation ?

SHRI A, K, KISKU : I can only say that
we will keep an eye on this and if sufficient
number of cases come up, surely investigation
will be conducied.

SHRI A, D.MANI: T am surprised at the
Minister’s answer because the statement says
that there were some articles published in the
British Medical Journal of cases of Iead poison-
ing caused by the use of Surma. The British
Medical Journal is a reputed journal and 1t has
given a finding on this subject that it leads to
lead poisoning. Let our ophthalmic hospitals
conduct a fresh study on this because we do
not want our people to ruin their eyesight by

the use of Swima, I know of one case. ...

SHRI A. K. KISKU : Thousands of our |

women are using Surma in our couniry and
almost no case has so far been refeired to us,
As far as the report in the British Journal is
concerned, in one case only three have becn
quoted and in another case only one has been

cited.

MR. CHAIRMAN : Shri Kulkarni, will
you put this question or some other question ?

SHRI A. G. KULKARNI: I will puta

very interesting question.. .. (Infcrruptions)

I want to know from the Government why
the Government is hesitating in straightway

rejecting the suggestion, because, Sir, for thou- |

sands of years in the history of this country itis
stated even by Kalidas--that this ‘Surma’ and
“Kajal’ have been used by beautifu! ladies for
improving their eyes ? So, Sir, the Government
must say that this is the tradition of this
country. Sir, even small childien are applied
‘Kajal’. It beautifies the ladies’ eyes....
(Interruption) \Why doces the Government not
reject this demand ?
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__ SHRI A,'K. KISKUI:"Sir, This ‘Surma”
‘or *Kajal’, apart'frem iis being used for beauti-
i fying eyes, ' has a  great Ayurvedic .effect. It
has been given to us by ‘the Ayurvedic specia-
lists. Itis being used all over the country,.
Any ban will certalnly disappoint our people,

SHRIB. K. KAUL: Sir, I only wanta
clarification..,..

(Interruptions)
MR, CHAIRMAN : No, please....
(Intcrruptions)

Next question. -

CoypeExsaTioN roR  Tirr Hijickep  PLANE
DeMANDED BY INDLA FROM PAKISTAN

" #62. SHRI M. K. MOHTA : +
SHRI SUNDER MANI PATEL :
SHRI KRISHAN KANT :

.SHRI R. P. SINHA :

. DR, SALIG RAM ;

+SHRI ARJUN ARORA :

v SHRT A, G. KULKARNI :
VSHRI N. P. CHAUDHARI :
\8HRI T. G. DESHMUKH :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the extent of compensation  which
Government have claimed from Pakistan for
the Indian Airlines Fokker Friendship plane
blown up by the hijackers in Lahore and for
the damage caused to the Indian High Coms.
mission in Dacca by the Pakistani rioters on
the hijacking issue :

(b) whether the Govermnent of Pakistan
have agreed to surrender the two hijackers and
1o pay the compensation as claim=d by the
Government of India : and

{¢) if not, what i> the laiest position regard-
ing the handing over ol the two hijackers by
Pakistan to India and what sieps have been

© taken or are proposed (o be taken by Govern-

}

{

)

ment in the mattey |

THE  MINISTFR  OF  ENTERNAL
AFFAIRS (SARDAR  SWARAN SINGH) :
(a) The Government of India have demanded

T1he questioﬁ was ;ctuail)- asked on the
Qoor of the House by Shri M. K. Mohia.



5 Oral A .wers
compensation for th: lass of the aircrafl
baggage, cargo and mzi! and the damage

caused by the detentiim of the hijacked plane
in Lahore. There were no riots or demonstra-
ilons against the Ind an Mission at Dacca on
the hijacking issue.

hy No, Sir.

{c) The Governm nt of India are continu-
ing to press the Gevernment of Pakistan to
take suitable action ¢ zainst the two hijackers,
pay compensation, a1 1 give assurances for the
future.

.

SHRI M, K. MO!{TA: Sir, may I ask the
hon. Minister wheth r is it correct as rcported
in the press that thh Prime Minister, while
speaking in Kolhapu on or about February
10th, had said that {i riher measures would be
taken against Pakistan, apart from the sioppage
of overflights across India ? It so, what are
such measures that are being contemplated
against Pakistan ? ‘.econdly, Sir, it is reported
in the press that P:kistan is willing to dis-
cuss this matter ? “re there any pre-condi-
tions for the discu .ion as may have Dbeen
suggested by Pakistan ? What are those pre-
conditions, and wh ‘ther India has agreed Lo
such pre-conditions or not ? And lastly, Sir,
has the Govermmnent of India taken this mater
or is thinking to take this matter to the United
Nations ? Ifso, wh:t is the the present posi-
tion in this regard?

SARDAR SWALILAN SINGH : About the
first question, I 1 ¢ seen the Prime
Minister’s speech a1 Kolhapur, T was too
busy—as all other Members were~during
Elections, and I do not know what she said at
Kolhapur. Moreov 1, a question cannot be
based merely ona ress report on the Prime
Minister's statement

not

About the seconld question, for discussion
there can he no pre-conditions. We are always
prepared 10 discuss without any pre-conditions
because i1 the course of discussion each side
is entitled to put across its viewpoint,

About the third + uestion, we have no inten-
tion to take the ma ter to the United Nations,
We have 1aken coriective action and Pakistan
is thinking of taking it to an international
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organization known as ICAO. We have no

intention to take it....

SHRT MAHAVIR

point of order.. ..

TYAGI: Sir, on a

MR. CHAIRMAN : Mr. Mohta.

SHRI M. K. MOHTA : Sir, my question
has not been fully answered, Whether or not
the Prime Minister said anything was not
my question. My question was whether the
Government of India would take any further
measures, apart from the stoppage of over-
flights. If so, what are those further measures?
That is my question.

SARDAR  SWARAN  SINGH : At the
present moment, Sir, the action that we have
taken is adequate.

*SHRI MAHAVIR 7TYAGI : Sir,
po:nt of order, ‘The reply to part (¢) of the
question is, in my opinion, not quite relevant,
because part (¢) says: “If not, whatis the
latest position regarding the handing over of
the two hijackers by Pakistan to India....”

on a

This has been avoided. The Minister said
that suitable action is being taken. The point
of order is, the reply should be whether the
Government has demanded the handing over
of the hijackers. That must be preciscly
replicd to.

MR. CHAIRMAXN : It will be elaborated.

SARDAR SWARAN SINGH: We have
asked for the handing over of the hijackers.

SHRI M. K. MOHTA: May 1 know
whether any friendly foreign Powers have
offered to act as mediators or conciliators in
this dispute and, if so, which are those Powers
and whether India has agreed to such conci-
liation ?

SARDAR SWARAN SINGH : I would not
say that anyone has offered to mediate but
some Powers did suggest 1o us i[ their good
offices could be utilised for discussing this
matter with Pakistan or for resolving this but
we made it clear that this is a matter which
should be settled bilaterally between India and
Pakistan. .
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“SHRI KRISHAN KANT : May I know if
Pakistan has given asylum to these two
hijackers and if it is not against international
conventions ? May I know whether actyally
the Government wanted cxtradition of these
two hijackers and later on the note of the
Government showed that they have resiled
from that position and now they want only
suitable action to be taken and not return of
the two hijackers ? Is this not going back on
the Government of India's own clear stand
and if this is so, why is it so ? Thirdly, T want
to know whether the Government had prior
intimation belore the depariure of the plane
from Srinagar that such and such planeis
going to be hijacked and is it not a fact that
the Government at once did not take precau-
tionary measures and what further piccautions
are now being taken ?

SARDAR SWARAN SINGH : For the fint
question, the answer s in the affirmative,
They have granted asylum and this is one of
the grounds which we feel is against the inter-
national conventions and the general concen-
sus that is obtaining at present in the inter-
national community. About the sccond ques-
tion, we have not resiled from any position and
the return of the hijackers we have demanded
from the very beginning. About saitable ation,
this also is a suitablc action—the return of the
hijackers—out the House would no  doubt be
aware that the Government of Pakistan have
appointed a commission to go intv this whole
question and they have started action. Some
have commented on this, that it might be an
attempt to whitewash the whole affairs but
there is no change in our attitude in this res-
pect. About the third point, we had no prior
intimation that it is going to be hijacked and if
we had prior information, we would not have
undertaken the flight at all. About the fourth,
the Member and the House would no doubt be
aware that sevcral precautions are now being
taken to scrutinise and screen the passengers
travelling by air because we do want to assurc
the safety of air travel,

SSHRI ARJUN ARORA : The Minister's
statement about there being no pre-condition
1o talks is not as clear as it should have been,
There are two issucs involved, first is the coni-
pensation and the return of the hijackers.

The second issue is the resumption of over-
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flights of Pakistani aircalt over our territory.
May I know if the stand of the Government
of India is that full payment of compensation
and the return of the hijackers is a pre-
condition to any talks about the resump-
tion of overflights ?

MR. CHAIRMAXN : The question is very
clear, -

SHRI ARJUN ARORA : Secondly, I want
to know whether any damage was done to our
Missions and their property at Karachi,
Islamabad or Lahore during the riots which
were sparked off in West Pakistan. Demonstra-
tions and riots were sparked off in West
Pakistan by the blowing up of the plane.

SARDAR SWARAN SINGH : The hon.
Member should have a distinction in his mind
between discussion and discussion of a parti-
cular subject. When I made the earlier state-
ment I was careful to say that we are prepared
to discuss any matter and we are not prepared
to say that we will not discuss unless a parti-

cular pre-condition is fulfilled. That is a
complaint which Pakistan has made that
India is laying a pre-condition, which is

incorrect. We are prepared to talk bilaterally
any matter, but the hon. Member is now
trying to get information akout our attitude
relating to the resumption of flights, That is
not the point at all at the present moment,
becausc you should clearly distinguish between
our willingness to discuss from our willingness
to take action as a result of that discussion.
So far as the substantive question is concerned,
we have made a very clear stattment to Pakis~
tan calling upon them to pay compensation
and also to return the hijackers and also to
take appropriatc  action against them.
Secondly, about the resumption of {lights that
question does not arise and at the present
moment there is no question of discussing that
matler at all. About the third question it is a
fact that damage was caused to our buildings
in Ilamabad, Itis a fact that damage was
cawsed,
e

\BHRI A. G KULKARNI : May I know.
Sir, whether it is a fact that one of the hi-
jackers, Mr. Mohammad Hashim Qureshi, was
not allowed to be interrogated by the State
Police by the Central Government...,

SARDAR SWARAN SINGH : Which Cen-
iral Government ?
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MR. CHAIR [AN: Mr. Kulkarni. your
question is not cl ar.
SHRI A. G. KRULKARNI : T will askit

again. It is as ceported in the Press. T am
depending on the Press for this. Mr. Moham-
mad Hashim Qu eshi was not allowed to be
interrogated by Kashmir State Police.
May I know whe ier it is a fact ? When he
was appointed, t ere was a certain amount
of suspicion abovt his appointment and that
is what I am askiig. Due to this the Govern-
ment of India ha now appointed a committee
which will go in o the various aspects. The
CBI and the Stat - Police investigation depart-
ment should hav( co-ordinaiion between them.
So, T wanted to ¢ ieck up whether he was not
allowed by the State Government to be
interrogated befire he was appointed Lo the
Border Security 1 orce. Secondly, may I know
whether it 1s al-o a [act that M.
Hashim Quresht was found to have armaments
and some ammunition of Pakistani origin ?
How did he happ-n to have Pakistani ammu-
-hile he was

he

Mohammad

nition with him in the Border

Secutity Lorce . What was the reawon ?
May I know wiether the Government of

India has enquin 1 into it ?

SARDAR SV ARAN  SINGH : None of
these matteis con erns me and the hon, Mem-
ber should ask a question of the Home
Ministry.

SHRI A, G. KULKARNI: On a poing of
order. he question. I have given
the question earl »r like this, It was the duty
of the Scerctariat .o have sent it to the Home
Ministry, Tdo nermind it. But when I am
asking the Voreig 1 Minister, he must see that
he has got the n ormation, He cannot casn-
ally ask me to go o the Home Ministry. It
not proper on the part of the Forcign Ninister
to say that I should go to the Home Ministry.
It isnone of my duty. I am a Member of
Pailiament and I will exercise my right here,

I raised

SARDAR SWARAN SINGH : I am also
entitled to certan vichis and alw the protec-
tion of the Hm «  Lh is that this

question does nel arise out ol the present

poimnt

question. As to v hat happened to an indivi-
dual who in hijacking, what
enquiries at the time of his appointment or
otherwise were 1aade, this is certainly not a
matter which concerns me. So, for two reasons,

was involied
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firstly, that it does not arise out of this ques-
tion, and, secondly, if he is interested to pursuc
this. this is the normal way of pointing out
in Parliament that this is a question which
should be directed to the Hom= Ministry, and
they are the appropriate Miniiry 1o answer
it. T do not sec why he takes umbrage on
this,

e
YSHRI A. D. MANI : Sir. on a pomt of
ordei. He has raised a relevant matter con-
cerning the Home Ministry, He says that he
was in possession of arms made in Pakistan.
That at least concerns his Ministry. He should
be in a position to answer this question,

SHRI A. G. KULKARNT Sir. my submissi-
ontoyouis I listencd to what the Foreign
Minister has stated. 1 put a question. He
saxd my question had no rclevance to the
present question. I am asking about one Mr.
Qureshi who is a hijacker and I am asking
certain information about that hijacker having
in his possession soms ammuuition of Pakis-
tani origin. I seek your protection to the
extent that if this does not concern the Forcign
Affairs Ministry it was for your Secretariat to
put mv question to the Home Ministry. I do
not mind. I would have asked them. There
me and the Foreign
The point is you mustsay that
this question is quite relevant. I am asking
quite a relevant question whether this Hashim
Qureshi was not allowed to  be interrogated,
whether he had ammunition of Pakistani
origin., This must be clear. He cannot deny
that it is not a relevant question. He is no
authority to deny that. You are the authority
to say that it is not relevant. I will accept
your “version.

is nothing  between
Minister.

SARDAR SWARAN SINGH : I do not
know if the hon. Member has been carrying
on sume correspondence with the Secretariat
of whichh I am not aware ; but the Question
that is directed to ms has got nothing to do
with the interrogation of the hijacke the
framing of his question, The question as is
{framed 1s directed to me and I have attempted
to answer all the points. The hon. Member
is a scnior Member of this House and T do
not want
him. But if a supplementary question arises,
it may be relevant but if it is not within the
puriicw of the Minister who is answeiing, i
out that this question

or

to enter into any argument with

is quite normal to point
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should be divected to annther Ministry, I
do not see apy objection at all, I stick to the
view ; what [ submir for the consideration of
the Chair is that the attitude which
will

I have

always «hken  and contiune to 1ake,

is correct,

MR. CHAIRMAN : Now I shall give my
ruling, The question relates to the extent of
compensation which Governm :nt has  claimed
from Pakistan and also to the question whe-
ther the Government  of Pakistan has asreed
to surrender the two  hijackers. The question
docs not  relate to what the police or the
Government might bave done at the airporc
before, or whether ther: was any nezligence
on the part of the
the position. |
not arise out oi this.

Fovernment or what was
rule  that this question does

SHRI M. SRINIVASA REDDY : He is
only eliciting furth r informition on this.

MR. CHATRAMAN : M- Vema,

-

Vst fRie @At v 9T & Og
AW g AR GTHIT 8 £ a1d FF A9 A0
fraga @ aa % Uar fAwer & S sgar
A AT SHFT IO Al dOT F f2a1 aar
AT TFFT T FE A T9T e 7w
TAT? w1 T Ad AT A A &1 SrA-
FIL 7T 2 AT T FYaws g7

Y 417 42 & 5 T o & =afw agr
qT AZE A9 FW@ fAwT AT 9NE q0g
X 1T ITFT EAWG (FAT AT I FANT
FIA H qifFeard GREe @15 qaeEr
FNE Y AT SART AFAW {FAT 7 FA4T
FETH ?

drady ata ag & {5 Far 9z wa W €&
2 & 97 ¥ QA1 aafe 997 @9 ¥ 99 %
I ¥ qU qES a1ga 9zt 9T Ay fraw
& fay =y

T AT AT I ARG AMT AT F
F471 7
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SARDAR SWARAN SINGH : About the
first question, there was som= r=port but I
have no mweans of checking as to whether
from the plane they 1emoved anything or not
or what they burnt. But the Government of
Pakistan have told us officially that the plane
was blown up by the hijackers.

\bhouat the second  question, the reply is in
the affirmative and as a matter of fact, this is
the gravam-n of the charge, The Government
of West Pakistan acted in such a2 manner and
the authorities behaved in such a manner that
their condact amounted to hoth encourage-

~ mrene et assistance to the  hijackers. And in

i

|

would  like
by giving further lacts :

thi, coaneetion 1 to supplement

1y The Government of Pakistan gave
aryhun to the self-confessed criminals. This
was done on the 3lst January while the two
hyjackers swere still ocrupying the plane and
could only have had the effect of encouraging
them.

+2) The Gov=rnmr~nt of Pakistan publicly
expressed their sympathy and solidarity with
their They
allowed the two hijackers to telephone and to
meet their accomplices in Pakistan, provided
them with food and other amznities, and per-
mitted them to move and act frecly in spite ol
alequate forces being available t apprehend
them. '

these criminals and associates,

3) They refwsed to disarm  the hijackers
and take them into custody in spite of the fact
that martial law prevailed and they could have
done so if they had cared to.

(4) They failed to take adequate mezasurcs
o protect the aircrafl
in tull view of the airport authority.

waich was Llowa up

(5) Subsequently, the two hijacksrs were
parmitted by the Pakistan Governm:nt to be
Vonised. Proccessions organised by  several
West Pakistan political pardies were taken out
to acclaim the hijackers and they themselves
were paraded in Lahore.

All this clearly shows that the Pakistan
Government was ahctting, aiding and encoura-
cing theee hijackers.

About his third ¢uestion, we have also seen
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Press reports acce ding to which M, Bhutto
did go and meet hesc people, and this also
naturally must h: ve encouroged the hijackers.,
w

SHRI K. P. MALLIKARJUNUDU : The
hon. Minister rel rred to some international
convention or agrecment, whatever it is. I
want to know whcrher Pakisian is a pmity to
that convention ¢r agreement, and what arce
the obligations of .uch a signatory to that con-
vention. Secondl, Sir, I want to know whe-
ther the Fugitive Offenders Act and the Ex-
tiadition Act app v in this case.

SARDAR SW..RAN SINGH :
tan is 2 member of that

Sir, Pakis-
international conven-
tion against hijacling. It Is a public document
and if the hon, M ‘mber is intevested to study
its contents, if he approaches me, I can give
him a copy of that agreeraent,

About the second question, exiradilion, as
must be known to all hon.
matter of treaty botween two countries. When
we demard d ther return,
than extiadition. We
are so glaring tlat
initiating forinal « xtiadition proceedings. they
should be handed over 1o us for dealimg with
them in a suitable manner.

Mombers. is a

it was much more
the oflences
there is no queston of

said that

SHR&' K. CHANDRASEKHARAN : Sir,
the claims that the Government of India have
made on thé Government of Pakistan in this
matter have not been mect of even properly
responded to. It is also seen that the steps
that have so far heen taken for the purpose
of prevention of a repetition of such incidents.
even though the hon. Mimster stated that
they are adequat:, do not appear to be ade-
quate or in any t.ay successtul. Yet, he was
pleased to state tl at India does not propose to
take up the matier before the UN. May I
whether it
is confident that this
matter would be settied otherwise with Pakis-

know from him is becausc the

Government of 1adia

tan or that thete are other reasois as to why
the Government ol India is not taking up the
matter before the United Nations or even the
World Court ?

Sur,
the

the

Lon.

SWARAN  SINGH :

ihaiy, I presume,

SARDAR
operative pait

Member is went ng to know is why we did J

not take it to the U, N.
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SHRI K. CHANDRASEKITARAN : Ex-
actly.

SARDAR SWARAN SINGH : The main
reason is that they have hijacked a plane. The
planc is no longer in existence. Now it is only
a question of getting compensation, that they
should pay compensation and return the
hijackers. e have to ensure the safety of air
travel. Therefore, in the interest of safety and
for other reasons we have stopped overflights,
Pakistan, as you know. has becn approaching
several other countries that India might be
persuaded 1o remove this ban on overflights.
So thiz is a matter which can best be discussed
and ultimaltely settled between the two coun-
tries, With our experience of U. N. mecrely
taking it up or raising it there might result in
makimg speeches but nothing will come out
of it. So to deal with it eflzctively is to insist
on hilatera' approach.

DR. BHAT MAHAVIR : You have become

WwIser.

SHRI GULAM NABI UXNTOO: Mayl
know from the bhon'ble Minister whether one
of the two bijackers was Mr. Hashim Qureshi
and whether Mr. Hashim  Qureshi at the time
of the incident was a member of the Border
Security Yorce ? May I further know whether
M:. Hashim Qureshi had reported to his
department that some hijacking m'ght iake
place and for that reason he was posted at
the Srinagar airport to check hijacking ? Was
there a controversy between the State Police
the Central Intelligence
Bureau over this genileman's bona fides ?
Had the State Police asked the Border Sccurity
Polic: 10 hand him over to the State Police ?

Department  and

MR, CHAIRMAN : How does this supple-

mentary aris¢ out of this question ?

SHRT GULAM NABI UNTOO : Did the
B. S. I Mr. Hashim

Oneshs to the Siate Polire Intelligenee ?

refuse to hand over

SARDAR  SWARAN  SINGH : My reply
1o the first, s2cond and the third question is in
the negative. About the lounth 1 have no
information,

MGHRI C. D. PANDE: This question of
hijacking has been going on for a long time.
There have been so many  cases of hijacking in
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the Middle East. And whenever a hijacking
takes place the Government of India’s attitude
has been one of indifference. This is how they
bhehaved when there was hijacking of a plane
by the Arabs, It is a matter of shame that
when such things happen in other parts of
the world our voice was, in fact, not only not
against such hijackings, we sided with the
hijackers, When Miss Laila Khalid of the
Al Fatah hijacked a plane and when the ques-
tion arose in the United Natlons, our Represen-
tative at the United Nations was instructed to
be absolutely ncutral. Apart from that, when
people who conduct hijacking or create some
disruption in the Middle Fast and when their
delegation comes here, they are fetcd and
taken to Kashmir,

MR, CHAIRMAN : Put your question.

SHRI C. D. PANDE : Please. That re-
quires to Fe d=alt with, Twant to know wh=-
ther it is not a tact that your attitude towards
these disruptionists, destroyers has heen one
of admiration. ...

SHRI BHUPESH GUPTA : On a point of

order,

SHRI C,D. PANDE: Let me [inish my
question. When the Al Fatah people came
here they were
They went to Kashmir under your umbrella
and there, again, they preached this cult of
hijacking. This whole {hing was done under
your inspiration. Let the Minister know that
this hijacking our plane is the outcome of
your attitude. When it came to some other
country, you were very happy and feted the
hijackers, the destroyers. Now when it has
come to you, you are complaining.

MR. CHAIRMAN : Please sit down,

SHRI BHUPESH GUPTA : How much
propaganda is allowed to a supplementary ?

MR. CHAIRMAN : Please sit down.

SHRI C.D. PANDE: What is his point
of order. ?

MR. CHAIRMAN : 1T
checked him.

have already

given allsorts of liberties.
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SARDAR SWARAN SINGH: It is not
correct that we have at any time supported
hijacking. We have always been totally oppo-
s:d to it. Therefore, the rest of the questions
do not arise.

SHRI C. D. PANDI: You not

opposed to it. You kept ncutral.

were

MR. CHAIRMAN : Mr. Puri,

“YDR. BHAI MAHAVIR : Sir, Mr. Pande
asked whether they have condemned the pre-
vious hijacking. Let him say “Yes” or “No’".
Being opposed to it is no answer.

VSHRI DEV DATT PURI : Having regard
to what has happened subsequently in “Bangla
Desh”, will the Government make it perfectly
clear thar ecven it Pakistan werc to pay the
equivalent of not one, but ten planes as com-
pensation, there is no question of permitting
any overflights ? Secondly, has the Govern-
number of
two and at

ment considered thaat the real
hijackers was certainly more than
lrast they include the name of Zulfiqar Ali
Bhutto ?

SARD.AR SWARAN SINGH : Sir, with
regard to the first question, my reply is simple.
It is a hypothetical question and T would not
Lke to indulge in answering a hypothctical
question. About the second question, you can
have this grievance that Mr. Bhutto entered
the plane and talked to them and, thereforc,
encouraged them and lionised them, but it
will be too much, even if onc is angry with My,
Bhutto to say that he was responsible for the
actual lijjacking. This was done by two other
people.

MR. CHAIRMAN : Dr. Antani. Last ques-
tion. We have aready tak<n about 35 minutes
on this.

' DR.B.N. ANTANI : Tam always,last, 1
shall be very brief. In the first place, I con-
gratulate the hon. Minister for having given
us some facts for which we were waiting and
I am sure he is in possession of some more
facts which he is still hiding.

MR, CHAIRMAN : He is not hijacking.
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DR. B. N. ANTANI: Let him come out
with them one day. Now, while appreciating
the caution on part of the External
Affairs Minister {1 such matters, may I
ask whether this . aution in this particular
case has not gone tc the extent of hesitancy ?
In spite of that, if ¢ is has been the attitude
of Pakistan, what prevents the Government
from th.nking of m¢ wures to cut off all diplo-
matic relations with it ?

118

SARDAR SWARAN SINGH : Sir, with
regard to the firs' question, T can do no
better than refer kin to the siatement made
by a leader with wl om he has great affinity
and comes from tie same State as he does.
Shri Morarji Desai made a statement that the
action that we tooh was the best action and
that he would like to congratulate Shrimati
Indira Gandhi for the action that she has
taken in this resp:rct. If he does not accept
my word, he may better accept Shr. Morarji
Desai’s word on this. About the second ques-
tion, it is a separate issue....

DR. B. N. ANT.' NI :
hesitancy ?

Does caution mean

SARDAR SWARAN SINGH: Caution
never means hesitan_y nor does hesitancy mean
caution. These arc just two words. It is
absolutely a wrong attitude to suggest that
breaking off of dipl matic relations will solve
everything. That, [ think, is a very short-
sighted approach ard one snould be extremely
cautious, should b~ hesitant at any rate, .0
make such suggestio s,

MR. CHAIRMAN : Next question.

=ft STEFEy 3¢ 17 A : AW, 99 0

SAFEAT FT T2 g | W qIEAT FT 937 TG
g o ®7 war o f eoma g7 3 wEd 9
I FT WiFT & WG K ' qw A A
qAE IIISAC | FI g AT T AT &
grgey H A1 Ay aTeIfEd we gear 125
¥ g faar war ¢ 99 {5 sewr arifFq
g3 § AT AT 97 | 5iF TH 93 9%
agd g5 a1 gd s f £ 9 ga aied
FT Q1T &, BEFT @ AT FHL 9T A
¥ <@ § W gA (T 9T NI FIA FT AT

[ 31 MARCH 1971 ]

to Questions 18

T8 T R W9 fr oS wvaeg § A9 S
wzd femr ar foasr sqeifea gz gern
125 7 vg fagr war &

o s : 99 3@ 99 F graey ¥
FIW geaT 1 gor faar § e 2@ ax
FUq 35 fAde &1 77 & | This is not a

discussion.

DR. B. N. ANTANI : Sir, I am, being
called short-sighted. But he wears spectacles
whereas [ do not wear it even at the age of 80.

oft e A @ ;oA q9
Star w30 fF 47 o 36 @ ¥ graeg ¥
o gz fearar fqasr yaifEa gz9
geqr 125 7 v@ faar 7am &1 &7 Frar ar
foam 97 ww sm &1 97 F araey §
HIFT & A} 6T 7 39 ogT w39 #7 sar-
Tl 927 & 2T@R F gEAd o 9AT T8
SBIFH T | AT AMTF GHE(TT T Fdeqaeer
g 9T IF FXW gH geA ¥ dfug fag
ST |

ot qamla : 99 45 ey |

Al SETEl 9T qUER ¢ WY egaedl
FT 9ZT 2

ft awrata @ T gar@ geAt T1Eg ¥

st SNEEt SA1T JERT 2 FAA  [HA
F AT AfgFR G 1 F9 T AT TG, A A9
Td g | 9 §q1q gHA qOT &, arufEd
FTW IS0 &, 98 WA 125 gawifea ¥
Fe fqar war | g @f=FaeT @i, AR
[T T T A ¥ g fwar war g,
¥ FZAT g A AT YR AT A
il

o a9l 79 DF0 ATE F @AT a0
AT fear g, ag g o SIS A
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st srraed gATE A1Ea < A, | A
g & oy aqae w71

i awfa : 98 WgrE ATE HET AL

g1

=it sEE wate giEd ;oI AfAS
TEFE AT ATET FAT T 7 AT W= A
ZU T FFAT & | AU 97 A A HT AT
FIX  ? AT F&7 93 A |

MR. CHAIRMAN : No, Mr. Yadav, please

sit down.

SHRI J. P. YADAV .
this?

Who will decide

MR. CHAIRMAN : I cannot discuss these
things in the House. I will explain to you
when you come 0 me in my Chamber.

sff SEFE SATE AT : fSEFq G 8
FEHAT a7 TU g9 WIT Y AL SO
Fege F1 fer gar g

sy warafa ¢ A7 AFET H AR feewy
FT TFA B |

St JETE THE AEH : T AFAL T
gaTe A8 §, WRET &0 gaT% g1 TR
gl f5 &4 oY gg 9z 93T AL, AT
areifwa & 7 A, sanifEq 7w o,
AT gAH AT f@ar, gara arifea g
garafeg o enar g 125 9%, ga&r ¥
Zgy SeT &1 gFar 41, gA gug faw
THAT AT | FTIH T AT ATEAT FH FHA 9
WIE | 98 dwefwe Y aedl g S¥
gH Fa1 W 7

st aAlF © 79 AT Aq I3 AT |

) Alo Fo ANITEL : T FAT TUFT

g

MR. CHAIRMAN ; This is not a point of
order.

[ RAJYA SABHA ]

to Questions 20

Y SnEv! ST aiEs ¢ A, 91T
A1% ATET ®1 FATA ALY §, TZ ATH {-
Zfeqe &1 Ay w1 I 2 )

st gwmafy : 3l A a@dr ; Qv
JFET F ATHT Ffg |

«ft FEEd) WAIE A1EF : AFET § AW
FI FUT LA &, AT SHFT 2GT F4T 27 & |

MR. CHAIRMAN : I overrule: this point.

sl ANIFE] TWIT TUET ¢ AT HIHT 7L
& ST WA srrar A e @A A A |

MR. CHAIRMAN : Mr. Yadav, please sit
down. Ido not wantall this. If there is any-
thing against the Secretariat, the convention of
this House is that it has to be discussed with
me in the Chamber. The time of the House
has not to be taken for that.

ol SgFEl SAE AR ¢ #fEd, g
ez # AR fawrfea adr F#eAT =gy

ft gamafa : fawf 51 aame ad 2

SHRI K. CHANDRASEKHARAN : Not
only it is a question of taking the time of the
House, Sir. Itis only appropriate that such
matters are discussed only in the Chamber.

MR. CHAIRMAN : Mr, Yadav, please sit
down. I have given my ruling.

"
.

DR. BHAI MAHAVIR : Sir, may I make a
little submission? I only want to clear up this,

MR. CHAIRMAN : No, no more please, I
will not allow anything more on this.

%ow Mr. Mathur, next question.
Faf feaa wrdim amfcrt 1 wig

#63. off AW W@ W oA
Fafar-sd F0 Ag A N Far W
fi

(%) @ragaag 5 ant & @d



